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Milk Collection and Chilling Centres
whose regular promotions were not ap-
proved by D.P.C. were reverted,

(¢) According to the notified re-
cruitment rules the promotlion to the
post of Section Managers/Managers of
Milk Cellection and Chilling Centres
is to be done on the bhasis of selection
only. Only such incumbents who were
approved for regular promotion on the
basis of merit, by the Departmental
Premotion Committee (Group ‘B’)
which considered those who were
acting on ad-hoc basis along with
other eligible persons in the zone of
consideration, have been reverted and
other incumbents not recocmmended
for regular promotion have been re-
cruited to the lower posts held by
them prior to their ad-hoc appoint-
ments in the post of Section Managers.

Rent Hike in Delhi

734. SHRI S. KUMARAN:
SHRI INDRADEEP SINHA:
SHRI JAGJIT SINGH ANAND:

v

* Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
that the rents of residential houses
have reached the  exorbitant hights
despite the operation of the Rent Con-
trol Act,; and

(b) if so, what steps are proposed
to be taken to control the abnormal rise
in house rent in the capital?

THE MINISTER OF STATE IN TtIE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKER): (a)
General Complaints have been re-
ceived from the tenants about the
exorbitant rents being demanded by
the landlords in the Capital.

(b) The Delhi Rent  Control Act,
1958 contains sufficient provisions for

[ RAJYA SABHA ]
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determination of standard rent, which
is fixed in accordance with the forn:u-
la prescribed in the Secong Schedule
to the Act read with section 6 of the
Act. The tenants can  approach the
Rent Controllers and obtain the bene-
fits under these provisions.
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733. SHRI SHYAM LAL YADAV:

SHRIMATI SAROQJ
KHAPARDE:

SHRI RAMANAND YADAYV:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government propose to
abolish contract system in the Food
Corporation of India;

(b) whether it is a
Ministry c¢f Labour
Advisory Committee have also ex-
pressed the view against the contract
system in the TFood Corporation of
India; and

fact that the
and the Labour

(c) if the answers to parts (a) and
(b) above be in the affirmative, whether
Government have set any dead Line
in this regard?]

+[ 1 English Translation.
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+[ THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTIURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir. How-
ever, the Food Corporation of Iandia
have been advised to abide by the pro-
visions of the contract labour (Regula-
tion and Abolition) Act, 1970, particu-
larly in regard to the disbursement of
wages to the contract labour in the
presence of a  representative of the
FCI and the provision of amenities like
rest rooms, washing facilities, canteens,
first-aid, drinking water supply, lava-
tories and urinals ete.

(b) No, Sir. The Ministry of Labour
have expressed a view that the matter
should be examined in the light of the
guidelines contained in the Contract
Labour Act and that in terms of the
guidelines in the Act, jobs which are
of a perennial nature have to be orga-

U

+{ 1 English Translation.
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nised departmentally. In the case of
non-perennial jobs, steps be taken to
t'ansure that the statutory requirements
in the matter of regulation of the con-
ditions of employment of contract
labour were fully complied with. As
regards the Labour. Advisory Com-~
mittees, except in the case of Assam
where it is reporteq that it considered
this question, no other Advisory Com-
mittee has made any recommendation
on this question,

(¢) Does not arise.j
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tIClosure of godowns of F.CI. States

736. SHRI SHYAM LAL YADAV:

SHRIMATI SAROJ KHAPAR-
DE:

SHRI RAMANAND YADAV-

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) what is the number of godowns
of the Food Corporation of India in
different States which have been clos-
ed down during the last three years,
what are the reasons therefor and

+[ 1 English Translation.



